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sed banks and State Financial Corporations 
shouid extend financial concessions, similar 
to those offered by the Industrial Develop­
ment Bank of India, to industrial units in 
th" distrielS designated a. industrially 
backward; 

(b) if so, the precise recommendations 
of the Board and the change in financing 
policy sought by tbe Bo~rd ; and 

(c) the reaction of these financing insti­
tutions thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDU ,TRIAL DEVELOP­
MENT AND INTERNAL TRADE (SHRI 
M. R. KRISHNA): (a) and (b). The Small 
Scale Industries Board, at its 28th meeting 
held at Bhubaneshwar on 5th and 6th 
November, 1970, recommended that the 
financial concessions extended by the Indus­
trial Development Bank of India, Industrial 
Finance Corporation etc., to industrial units 
in tbe districts designated as 'industrially 
backward 'should also be extend.d by tbe 
nationalized banks and State Financial Cor­
porations. 

(c) The reaction of the financing insti­
tutions is being ascertained. 

RecommondatJons of Small Scale 
Industries Board 

2127. SHRI D. AMAT : 
"HRI KEDAR NATH SINGH: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND INTERNAL 
TRADE be pleased to state : 

ta) whether the Small Scale Industries 
Board held its 28th seesion in Bbubanesbwar 
recently; 

(b) if so, the preciae recommendations 
made and decisrons taken by the Board 
for tbe development of small scale tndustries; 
and 

(c) Government's reaction tbereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP­
MENT AND INTERNAL TRADE (SHRI 
M. R. KRISHNA) : (a) Yes, Sir. 

(b) A statement is laid on tbe Table of 
tbe House. [PI"cod in Ub,a,y. See No. 
LT4371J70] 

'c) The "commendations of the Board 
are uoder examinatiOD by Goy_meot. 

Expansion of Durgopur Steel Plaot 

2128. SHRI D. AMAT: Will the 
Mioister of STEEL AND HEAVY ENGI­
NEERING be pleased to state : 

(a) whether Government have lately had 
under consideration the question of expandiDg 
the Durgapur Sleel Plant; and 

(b) if so, the details of the scheme aDd 
the coot aDd the foreign exchaDge content 
tbereof? 

THE DEPUTY MINISTER I N THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFf 
QURESHI) : (a) and (b). The suggestion 
that Durgapur Steel Plaot should be expaod­
ed has beeD noted. No specific scheme for 
such expansion has, however. been drawn up 
yet. 

MeetinR of Deputation of Managemeot 
of Martin Ligbt Railway with 

Railway MinIster 

2129. SHRI KEDAR NATA SINGH: 
Will the MiDister of RAILWAYS be pleased 
to state: 

(a) whetber a deputation on behalf of 
the management of the Martio'. Ligbt Rail­
way met him OD the 6tb November, 
1970 ; 

(b) if so, wbat specific matters were dis­
cussed witb the deputationists and whether 
closure of S. S. Light Railway was ODe of 
them; and 

(c) the outcome of the talks 7 

THE MINISTER OF RAILWAYS 
\SHRI NANDA): (a) Tbe Railway MiDister 
beld a meeting with the top maDagement 
of Martin Burn Group of Li~ht Railways on 
6-11-1970. 

(b) Tbe meeting was held for discussinl 
tbe propossJ from the maoagement of tbe 
Martin Burn Group of Railways for increas­
in. the fares of lower class passengers on 
these Railways aod also matters arising out 
of Ihe closuer of the S. S. Light lI.ailway­
Particularly paymeDt of terminal dues of tbe 
employees of this Railway. 

(C) Tbe prop.lsal for increasiDg the fares 
bas since been accepted. RegardiDg the pay­
meot of dues of staff, the representatives of 
the managemeot stated that they were 
iD a positioD to arrange paymeot of 
Provident Fuod dues straightway for 
whicb PIllPCse they sr, traD8fcntn. the 
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monies to their Bankers at Sah.ranpur, hut 
that the staff were not allowing the manage­
ment to have access to the records in their 
office at Saharanpur, which stood in lhe way 
of making payments. II "as also stated how­
ever, that they could arrange payment of 
other terminal dues like retronchment com­
pensation. gratuity elc. only afler the Com· 
pany goes into voluntary liquidation and sell 
tbe assets, as they had no liquid assets for 
arranging tbese payments. They expressed 
the hope that they would realise enough 
money flam Ihe ,ale of their assets to be 
able to pay all their dues, including Ihose 
payable to the staff. 

Filling up of Posts by qualified 
Scbeduled CaSh" on Norlb­

Eastern Rail"ay 

2130. SHRI ARJUN SINGH BHADO­
RIA: Will the Minister of RAILW A YS be 
pleased to state : 

(a) the total number of posts of Senior/ 
Junior Accounlants, Sen iN/Junior Inspectors 
(Travelling) of Accounts and SeniorlJunior 
InsDCctors of Stores Accounts on the North­
Eastern Railway; 

(b) the number of re,erved posts in 
them for the Scheduled CastesjTribes candi­
dates; 

tc) Ibe number of employees of Scbedul­
ed Castes/Tribes. working against r •• ened 
posts and the number of posts at pr.,ent 
vacant or being held by the non· Scheduled 
Caste/Tribe employees; and 

(d) the reasons for not filling up the 
reserved posts by the qualified employees 
from the.. communities through promo­
tion? 

THE MINISTER OF RAILWAY., 
(SHRI NANDA): <al to (d). Informalion 
is being collecled and will be laid on the 
Table of the Sabha. 

Demand for Election Symbol by Plebiscite 
Front of Kubmir 

2131. SHRI BAL RAJ MADHOK: 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

<a> whether the Plebiscite Front of 
Kashmir has appli<d for a poll symbol ; 

(b) whether this organisation stands for 
_ion of Jammn and Kashmir State from 
Iadia; and 

(c) if so, whether such an organil8tion 
.. ill be allowed to take part in the elec­
,ions '1 

THE MINISTER OF :'>TATE IN THE 
MINISTRY OF LAW AND IN THE DE­
PARTMENT OF SOCIAL WELFARE 
15HRJ JAGANATH RAO): (a> Yes, 
Sir. 

(b) Leaders of the Plebiscite Front of 
Jammu and Kashmir have been making 
slatement from time to time to the effect 
that Kashmir's accession to India still re­
mains to be determined 

(c) So long as the organisation does not 
offend any law for Ihe time being in force. 
the-re is no reason for disallowing it Irom 
takiog part in elections. 

Ugna Halt Station I North-Eastern 
Railway,! 

2132. SHRI SHIVA CHANDRA JHA: 
Will Ibe Minister of RAILWAYS be pleased 
t? state: 

(a) the progress made in the construction 
of Ugna Halt between Sakri and Pandaul 
Stalions. North-Eastern Railway; and 

\ b) if no progress had been made in this 
regard. the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA> : (a) and' b). It was origi­
naliy decided to provide a train halt at 
Km. 3/10 between Sakri and Pandaul slations. 
,Vhen arrangt'ments were made for cons1ruc· 
ing the tfdlD halt at Km. 3/10, the local 
people st"rped the "ork protesting that the 
train halt should be constructed at Km. A/7 
where Ugna Mandir is located and where 
tbey were prepared to do the earthwork by 
Shramdan. 

The malter bas been reconsidered and 
necessary instructions have "inee been is~ued 
to tbe N"rth-Eastern Railway Administration 
for providing the tr"in halt at Km. 417. 

Allotment of quota for Reservation in 
Tai a.d Rajdbani Express Trains to 
Rail"ay Ilookin~ Olliee at Parliament 

House 

2133. SHRI SHiVA CHANDRA JHA : 
Will the M;n;.ter of RAILWAYS be pleased 
10 state: 

la) whether the Railway Booking Office 
in Parliament Hou~e has no Parliament 




